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In pursuance of clause (3) of article 348 of the Constitution of India, the following translation
in English of the Maharashtra Stamp (Amendment) Act, 2026 (Mah. Act No. XIII of 2026), is hereby
published under the authority of the Governor.

By order and in the name of the Governor of Maharashtra,

SATISH WAGHOLE,
Secretary (Legislation) to Government,
Law and Judiciary Department.

MAHARASHTRA ACT No. XIII OF 2026.

(First published, after having received the assent of the Governor in the
“Maharashtra Government Gazette”, on the 7th April 2026).

An Act further to amend the Maharashtra Stamp Act.

LX of WHEREAS it is expedient further to amend the Maharashtra Stamp Act,
1958.  for the purposes hereinafter appearing ; it is hereby enacted in the Seventy-
seventh Year of the Republic of India as follows :—

1. This Act may be called the Maharashtra Stamp (Amendment) Act, Short title.
2026.
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Amendment 2. In section 52A of the Maharashtra Stamp Act,— LX of
of section 52A . . 1958.
of LX of 1958. (@) in sub-section (1),-

() for the words “five lakhs” the words “twenty lakhs” shall be
substituted;

(I1) in clause (b), for the words “the concerned” the words “the
Joint Inspector General of Registration and Superintendent of Stamps
and the concerned” shall be substituted,;

(b) for sub-section (2), the following sub-section shall be substituted,
namely —

“(2) (a) On receiving such application,—

(i) the Additional Controller of Stamps, if the amount of
allowance is above rupees twenty lakhs and upto rupees one
crore ;

(1) the Joint Inspector General of Registration and
Superintendent of Stamps, if the amount of allowance is above
rupees fifty lakhs and upto rupees one crore;

(ii1) the concerned Deputy Inspector General of Registration
and Deputy Controller of Stamps of the Division, if the amount
of allowance is above rupees twenty lakhs and upto rupees fifty
lakhs,

shall consider the same and decide whether such allowance shall be
given or not, and accordingly shall grant the same.

(b) The authorities mentioned in clause (a) shall, if the amount
of allowance exceeds rupees one crore, submit such application with
their remarks thereon to the Chief Controlling Revenue Authority
for decision.”.
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